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ITEM NO.58 COURT NO.11 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS
Petition(s) for Special Leave to Appeal (C No(s). 8501/2018
(Arising out.of impugned final judgment and order dated 20-03-2018
in (IB)-538(ND)/2017 passed by the National Company Law Tribunal,
New Delhi)

INTERNATIONAL LAND DEVELOPERS PVT. LTD. Petitioner (s)

VERSUS
GAUTAM JAIN Respondent (s)
(I.A.No.50047 of 2018 - Application seeking permissions to place on
record additional facts and documents)

Date : 09-04-2018 These matters were called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE ADARSH KUMAR GOEL
HON'BLE MR. JUSTICE ROHINTON FALI NARIMAN
For Petitioner (s) . Mukul Rohatgi,Sr.Adv.
- Gautam Narayan, AOR
. Abhinav Goyal,Adv.
. Virender Goswami, Adv.
Soni Singh,Adv.
. Aseem Chawla,Adv.
Shamki Saha,Adv.

SESERER

For Respondent(s) Mr. Maneesh G.,Adv.
Mr

. Mishra Saurabh,Adv.

UPON hearing the counsel the Court made the following
ORDER

It is stated by learned counsel for the parties at Bar that
the matter has been finally settled between the parties by way of

settlement dated 30 March, 2018, which is taken on record.
In view of above settlement, the impugned order is set aside.

Mr. Mishra Saurabh, Advocate, appearing for the respondent, is

permitted to file vakalatnama.
The special leave petition is accordingly disposed of.

Pending applications, if any, shall also stand disposed of.

ally sigaosfby
IR

(MAHABIR SINGH) (PARVEEN KUMARI PASRICHA)
COURT MASTER ' BRANCH OFFICER



